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An Act further:to:amend. the Apprentices__Act ; 196_1.

BE'it enacted’ by Parliamen in’ the Twenty-fourfh eurt of the Repﬁ’b‘hc L
of lndla as follows —_ e
‘Short 1. (1) This Act may:be: ca -led the Apﬁ?@@t:icesa,.x(sAmen_dment) el f e

title ’._.1973

(2) It shall come into force nS%}‘_l:_a_gi_e_ :
may, by notification in the'"’Ofﬁ“ i8] -Gazette, appoint,

———

Amendf ‘ 2. In the long title to the Ap rentices Act, 1961 (hereinafter referred 52 °f 1961.
-ment of ‘~ to as, the principal Act), the worgls “in trades” shall be omltted

long
title, L , !
Amend- 3. In section 1 of the principal ig_Act,. in sub-section (4),7-_* -
. ment.of , R
section 1, .
(1.) clause (b) shall be o‘n}utted ey

(i1) for clause (c), the followmg clause shall be subst1tuted
namely:— li

“(¢) any such spec1al afzprentlcesmp scheme for imparting
training to apprentices as mal be not1ﬁed by the Central Gov-
 ernment in the Official Gazet be.”

: 4. In section 2 of the principal Act%—-
Amend~
mentof (1) clause (a) shall be re- lette&:ed as clause (aa) and-—-
* section 2, 1
o (6)) before clause (aa) as si re-lettered_, the following clause

226‘\
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(a) “All India Counc11’(rneans the All India Council
ucation establistied by the Tesolution of the
“Govérnient of Thdia in ' the |formier Mitistry of Education
No. F. 16-10/44-E.III, dated th¢ 30th Novernber, 1945;;

; : (2) in;cjlaus'e (ad) aé 50 re-lettd red, thewordS?‘-‘ﬂin :at-designated -
trade” shall be omitted; ~

ad et (3)-affes. clause: (ae) as:so-reflettered; the following - clause
shall be inserted, namely:—

enticeship {rpining” means a  course of
in".a ndustry or es1 abhshrnent undergone An. pur-
a contract of appren tlceshlp and under prescribed
terms and conditions which may be different for different
ories appren’uces,, S T

) 4 .sub clause (}) after 1tem (a) the follow-
iterazshall be insented; . namely r— :
’_:“ ,(,a',c,f) the prac_tical "crain;ing oé} graduatem or technicran axi—,

] o ;
(m) after clause (d) the' follovm%xg clause shall be 1nserted
- mbnrelys — At :

“(dd) “Board or State Council! of Tlechnicall EducatiOn”v 7
means the Board or State Council oﬁ Technical Education estab- .
lished by the State Government;’; 1‘ , _ R SR

5t the .Words neans a trade”, the words
'tron r’any subject field in engineering

wingf-c‘lauses shall be sub-

“graduate .or techn1c1an apprentice” means an appren-
45.OF . is undergomg training in order that he may
d1p10ma in engmeer {g or technology or equi-

n granted by any in itution recogmsed by the
ndergoes apprentlce h1p tralnlng in any such

; :’_(m), the fo]lowmg cl “'use shall be mserted '
namely ' S

= : Ll s}ﬁpi"«'fraimhg“reglstered under the Soc ties Reglstratlon Act
alot1860. 1860 at Bombay, Calcutta, Madras or Kanpur;’;
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(vii) after clause (p), the}‘& following clause shall be mserted
namely — s
"(q) “trade apprent1ce” means an apprentlce Who ‘undergoes

apprentlceshlp tralnlng in any such trade or. occupatlon as .may

" be’ prescrlbed’ ! .
Amend. . - ' )
ment of < 5. In section 3 of the pringipal Act in the prOV1so the followmg shall

section8. be -added at:the end, namely:—

“and for different categorres of apprentlces”.‘ :

Insertion
(ﬁsgzéon 6. After section 3 of the principal Act, the followmg section shall be
section 3A. mserted namely:-—
gs;er:fa‘ SBAL (1) In every deslgnated trade trammg places shall be re-
training- served by the employer for the Scheduled Castes ‘and the Scheduled

" placesfor ’_';Trlbes ' - o l
the Sche- R k
duled (2) The number of trarnmg places to be reserved for ‘the Sche-
Castes- ~ duled Castes and the Scheduled Tribes under sub-section (1) shall
‘and the ~ be such ‘as ‘may be prescribed, thaving regard to ‘the I
gfltll:(i) " the Scheduled Castes and the Sbheduled Tribes in th
Tribes . ._cerned : v
E ;’;tgss'g" ‘ E:)cplanatwn _In th1s section, ‘the expressrons “Sche,' : led Castes”

“trades, ‘and “Scheduled Tribes” shall have the meanings as 1n clauses (24)
: - and (23) of article 366 of the Congtitution.’. — .

3 tsli?jg;f 7 For.section 4 of the principal Act the followxng section shall e
new substltuted namely — ’ e
: - section : ) o , ; -
for sec. R ' !
B tion 4, L : : : , L
Contract .4, (1) -No person.shall: be en,gaged as-an apprentlce e undergo
of apprentlceshlp training in a des1gnated trade unless suct person or,
- appren- if he is a minor, his guardian has entered 1nto a contract
ticeship. tlceshlp with. the employer.
; o = (2) ‘The apprenticeship - tralnmg shall be" deemed to have 3 COM~ *
IR menced on-the date on which the contract of apprenticeshrp ha____.been
; T entered 1nto under sub section (1).
(3) Every contract of apprentlceshlp may contam such terms '
and condltlons as may be agreed to by the partles to the contract
- Prov1ded that no.such term or cond1t10n shall be 1nconsistent
) with any provision of this Act or any rule made thereunder
) : " «(4). Every contract of apprentlceshlp entered 1nto under sub-

section (I) shall be sent by the employer within such perrod as may
be prescrrbed to “the Apprentrcesfhlp Adviser for registration.

“(5) The Apprentlceshlp Adviser shall not reglster @ cohtract of
al,prentlceshlp unless he is satrsﬁed that the person ‘described as an
-apprentice in the. contract is quahﬁed under this Act for being en-
gaged as an apprentlce to undergo apprenticeship” tralmng

- designated trade specified in the contract.
“t (6) ‘Where ‘the” Central - Govgernment ‘after consultmg ‘the ‘Cen- -
al Apprcntlceshlp Gouncrl makes any rule varymg the terms and'
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Qndltlons of apprentlceshlp trammg of any category of apprentlces

Amend-
ment of
© section 6.

' (a) for the word “apprentlces”, the words “trade ':”'aﬁpren-
e t1ces” shall be subst1tuted o

(b) for the Words “that Coupcﬂ” the words “that Counc11
_,.1nst1tut10‘n recognlsed by that Council” shall be substi- B

@@y “ after Clause (a) the following clause shall "be"""ins'érted,
ﬁameiy R : o bl e

S (aa) in the case of trade apprent1ces who hav1ng under—
1nst1tutlonal tra1n1ng in'a school or_other” 1nst1tut10n affi-
fiated té or récognised’ by a Board .or State Council of Techmcal

Educat1on or any other authorlt}q which the Central’ Govern-
i inent: may, by. notification:in the’ Official Gazetté: specify in this
_-behalf, have. passed the trade tests conducted: by that ‘Board or
-::State! €ouncil jor-authority, the period of apprent1cesh1p tra1n1ng
_shall be such as may be prescr1bed :

i) in Clause (b) for the word “apprent1ces” the words “trade
apprent1ces” shall be substituted; =~ i

v):ﬁafter clause (b) the followmg clause shall be lnserted,

o {c) in the case of graduate or techn1c1an apprent1ces the
perrod of apprentrceshlp tramlng shall be such as may be pres-

Amend-

- ' ment of

) ub- sect1ons (1), (2) and (3), tlrle followmg sub-sectrons section 3.
slhall be su’bstrtuted namely —

i (1) The Central Government slrall after. consultmg the -
ntral. Apprent,lceshlp Council, by order notified in the Qfficial
azette, determine. for each designated trade the ratio of .trade

_ rentlces to workers other than unskllled workers -.in - that
frade : o

Prov1ded that nothing. contained 1nt th1s sub sect10‘n shall be
e R ",med to prevent any. employer from engagmg a number of'

y _shall have fegard ‘to this fac111t1es ava1
apprentlceshlp tra1n1ng under this Act 1n the des1gnated trade
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~eoncerned “as-well as to the facilitiés’ that" may-Have to-be k .
tramlng of graduate or- ech-_ s
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avallable 'by ‘an- employer for th

viser or such other person as is %eferred to in- that sub-sechon

{3) The Apprenticeship Adv1ser may, by notice in wrltlng,’

" require an employer to engage- sueh mumber-of ttade-'apprentices

within the ratio determined by the Central Government for any
designated trade in his establlshment to undergo apprentiéeship -
training in that trade and the. employer shall.. comply with such
requisition: .

~ ~

Provided that in making any requ131t1on under this sub-
section, the Apprenticeship AdV1ser shall have regard to the

“ facilities actually available in the establishment concerned

(34) The Central Appr’en’ucesl ip Adviser or any kother

- person..not.below. the rank of an Assistant. Apprenticeship Ad-

viser authorised ‘by the Central {Apprenticeship Adv1ser in
writing in this behalf shall, having jregard to—
(i) the number of managerial persons. (inéludlng tech-
. .nical. and superv1sory persons)§ employed m a. des1gmated
- trade;. , -

(i) the number - of managg;ment tramees engaged in the :

kﬁ“estabhshment ST . : .

(%) the- totality of the: tralmng facihtles avallable 4n a-
designated trade; and: ‘

(iv) such:-other factors. as: he ‘may, cons;del: ﬁt in the
circumstances of the case,- o - :

in his establishment as may be specified in such not1ce and“the"

T employer shall comply with such. requisition.

Emplanatzon ~—In this' sub:section: the: expressmn"‘manage-,,

“employer (not being appren’uceal*

ment trainee” means a person wh
for undergoing a course of trainin

g in the estabhshment of ‘the

ip training’ under’thisAbt)¥

o0 is engaged by an: employer o

i s i

by notice in writing, requ1re an employer to 1mpart trammg to .
““*sweh number-of graduate or-technician’ apprentices-in-such trade =~ °

subject to the condition that on fsuccessful completion of ‘such
{raining, such person shall be employed by.the 'employer o:n a
regular basis.’; )

(i3) - in- sub-section (5), after the words- “ifr excess of the ratio -
détermmed by the Central Government”; the words; braekets,'
ﬁgure and letter “or in excess of tHe number”specified m a‘*notlce
“i§sued ‘under sub sect1on (34)” shalil be inserted. W

AA!I,l'eﬁd-'A 10. In section 9 of the principal Act,Af
;22?1%::9 (%) in- sub-section" @)~ S

o (a) in the opening paragr ph, for the Words “The Y
Apprenticeship Advisér”, the fwords “The Central ,‘App n'uce-'
~ ship Adviser or any other person not below the rank of* an
- Assistant. Apprenticeship,. Adyiser - aui;honsed sby. the. Central -
Apprenticeship. Advlser in w.r1 ing, in this. behalf” sl,lall he.sub-
stituted; , , ,
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7 (b) in the proviso, for the “words “the State Apprenticeship
‘ Adv1ser the. words “the. State Apprenticeship Adviser or any
other person not below the rank}of an Assistant Apprenticeship
) 'dv1ser author1sed by the State ?Apprentmeshlp ‘Adviser in writ-
‘ing in this” behalt” shall be substgltuted

(i1) for sub-sectlon (3), the follpwing sub-section shall be sub-
s:asiituted -namely:— '

“(3) Such of the trade apprentices as have not undergone
4dmstitutional training in a schook or other institution recognised
.'by the, National Council or any jother institution affiliated to or
ogmsed by a.Board or State Council of Technical Education
or any . other - author1ty which th{e Central Government may, by
,notlﬁcatlon in the Official Gazet e, specify in this behalf, shall,

efore admission in the workshop for practical’ training, undergo
.a.course of basictraining.”; ' : '

(iii) in sub-section (4),‘£o\ the !words “the apprentices’, the
words) “the trade apprentices” shall be substituted;

:‘,,_(ﬂ}_)‘_ after s_u]ofsec,tlon (4), the following sub-sections shall be
erted, nam,e‘l"ylz——. .

.. “(4A) Notwithstanding anything contained in _sub-section
@), if the” nurmber of apprentmi to be trained at, any time in
any establishment in which five’ hundred or more- workers are

w5 nemployed, dscless than twelve the employer in, relation to Such

i establishment may depute all or any of such.apprentices:to any

- Basic Training Centre or Industrlal Training Institute .for basic

- (training insany des1gnated trade, m e1ther case, Tun by the Gov-

~;ersnment :

(éB) Where an 'employer deputes any . apprentlce under
s"b~sect10n (4A), such employer shall pay to the "Government
expenses mcurred by the Government on, such trammg, at

(v) in sub~sect1ons (5) and (6) f 31 the: words “the -appren'uces”,
the words “the trade apprent1ces” shall be subst1tuted

_\(;n) ,1n sub-section (7) for .the V\ords “The ,syllabus of”, the
og:,ds “In the case.of an apprentice other than .a graduate ;or techni-
‘an,,a,pprentlge, the. syllabus of”, shall: be. _substituted; .

{vvi’z) after sub-sechon “(7) . the “folldwing sub-section shall be (in-

e (7A) In the ‘case . of. graduate or technician apprentices the
' programme of apprent1cesh1p training. and the facilities required
for such training in any subject fieldl in engineering or technology

_‘sulta’uon W;Lth the Central Apprenticeship. Councul v,
(vm) in sub-section (8),—

(a) in clause (@), for the words, brackets and letter “practical

Utrammg impattted to apprentlces o‘t er. than those- re“r‘erred‘ato in -t

clause (a)”, the words, brackets’ aqd letters “practical* traming,l
including basm training, imparted to itrade .apprentices other than ~
s w_:t'hose veferred to_in. clauses (a) and E(aa)" shall be. subsj;rtu;ted

\
\,

- .shall; be such,as.may be approved. by the Central. Goyernment in .
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S © (b) in clause (b), for .thd words, brackets. and letter “practical
"'tralmng imparted “to apprenfices referred to in ‘clause (a)”, the
o V'words brackets and letters “practlcal trammg, 1nc1ud1ng basm

* “training, imparted to trade apprentlces referred to in clauses
(a,) and (aa)” ‘shall be substituted; - :

(c) after clause (b) the follow1ng clause shall be inserted,
namely:— . » !

“(c) recurring costs (ixcluding;the"oost‘off stipends) in-
© < -curred by an employer in ¢onnection with'the practical train-

"“ing imparted to graduate for technician apprentices shall be -

“borne by the employer and}the cost of stlpends shaill be borne

= by the Central Government and the émployér ! “equal shares
up to suchi limit as may be'laid down by the Central Govern-
ment and beyond that 11m1f; by the employer alone

‘Amend- 7 111 In’ section 10 of the pr1nc1pa1 Act—- ',f,, L o
ment of - A 5 : o
section , - (%) . in sub sectlon (1) for the words ‘An apprent1ce” the words
10. e I “p trade appr entice” shall be’ substltuted ‘and for the words “the ap-

prentlce” the words “the trade apprentlce”'shall be substltuted

V\ trade apprentlce” sha11 be substcltuted

'~(m) for sub-sect1on (4) the fohlowmg sub sec'a

gone a course of institutional training, have passedithe-trade tests

“and examinations conducted byja
“nical Education or any other au
.. ernment may, by notification in|
""behalf, the related instruction 1
el m»’.;mod.lﬁed scale as may be. presc

rlbed

(5) Where any person has durlng h1s course in la techmcal,

2 instltution ‘become a- graduate or' technician - apprentxce and dur-
g his' apprenticeship trainingihe has to recelve ‘related Thastruc-

tion; then, the -employer shall-telease stich ‘person’ frém’ pr’actlcal
=i . ;training to receive the related,mstructlon in. such.institution, for
' such period as may be spemﬁed by the Central Apprent;cesh1p
Adviser or by any other persoﬁ not below the rank of an Assistant

'AdV1ser in wr1t1ng in thls be&lalf Wi e

Amend- % *-12:In- ‘section 11 of the pr1nc1pa1 Abt in c]ause (b) for the Wwords “duly
ment-of quahﬁed” the words “who possesse! the prescrrbed qualiﬁca'dons” shall
section 11 ho substituted. P :

!

i . Gt et )

{»13 Sect1on 12 of the prmC1pa] Act sha]l be re-numbered 88 sub-sectmn
thereof and-— , g . : . L

Amend-

section 12. Ny o S
(@) in sub-section (1) as sg re- numbered for the Words “Every
] prentice”, the words “Every rade apprentlce” shall be substituted

‘ (u) in, sub Section” (3) for the twords an_apprentlce the words

“(4) In. the case.of trade apprentlces Who after haVlng under- -

, ,conducted by the National Councﬂ or have passed the trade tests

";f:"iApprEntlcesmp Adviser autho§1sed by the, Central A prent1cesh1p :
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=10(b) after: sub-section - (1) as so-re-numibered; the followmg sub-
seotmn shall be 1nserted namely —’ - :

“(2) Every graduate or techn1c1 /n apprentlce undergomg ap-
prent1cesh1p training shall have the” following obhgatlons, name-

: (@) to-learn his subject field in engineering or technology
3 wconscientiously and diligently -at his place ‘of:training;

(b) to attend the practlcal and 1nstruct1ona1 classes regu-'
larly, . 5 :

(c) to carry out all lav&ful orders of: hls employer and
Lot iguperiors in the estabhshment :

HEEEE -SA S

(d). to carry out his obhgatmns under the contract of ap-
prenticeship which shall include the maintenance of such re-
_;{‘cords of his work as may be prescribed.”..

14714 Section 13 of the pr1n01pal Actg——

;(z) ‘mk_‘sub-sechon (1) for the Wo_rds “prescnbed m1n1mum rate”,

category of apprentices under Whlc;‘.
ever is higher,” shall be substituted;-

(i) for sub- sect1on (2), the followféng sub-sect1on sha11 be substi-
tuted, namely o 1 :

) “(2) An apprentlce shall not bei pa1d by his: employer on the
. . basis, of piece work nor shall he bei requ1red to take part in any
output ‘bonus or other incentive séheme

| n sect1on 17 of the pr1nc1pa1 Act, f T the words “applicable to

Amend-
workers in the trade”, the words “appllcable% to employees of the corres- :;zfdbr?fm
popd'ng category” shall be subst1tuted _ '_

i
" 16T Sectibn 21 of the ‘principal Act,-~ " Amend-

ment of

(i) in sub-section (1), for the word ‘apprentice”; the words “trade
buaapprentice’ .shall be substituted and for theé words “served his appren-
ticeship”, the words “undergone his- apprent1cesh1p tnammg” shall be
1. Substituted;.

st () in sub-section (2), for the word “apprentiﬁce”,‘the_ yvords “4rade
% agprentlce"’ shall be. subst1tuted ' ‘ o
.. (i) after sub sect1on (2), the followmg sub-sections shall be in-
*derted “hamely: - © 7 7

. .

Ty

sy £1e%¢3) "The progress in apprentlcesh p.training of every gradu-
ate or technician apprentice shall-be jassessed by the employer
from time to time. ©

16 LAW—31,

G- 15)  dppremices (ff%) 533

Amend-
"ment of
» section 13.

section. 21.



I

Amend-
ment of
section 23.

Amend-
ment ¢f
section 24.

g,
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«{4) Every graduate-or te_c'hngcian apprentice; who completes

his apprenticeship training to
prenticeship Council, shall be
by that Councﬂ »,

17. In section 23 of the principal Act,—

(i) in sub-section (1), items (e)

the satisfaction. of ;the Central Ap-
gra nted a certificate of proficiency

T

and (f) shall be re-lettered as

items (h) and (i) respectively and before item (h) as so re-lettered,

; the following items shall be 1nsert

“(e) The All Indla Counc11

- () The Regional Boards,

ed; namely:—

(g) The Boards or State Councils of Technical ‘Education,”;

. (41) after sub-section (2), the

- serted namely -

“(24A) Every Board or State

and every Regional Board sh
prenticeship Counc1l ”

(i#) in sub-section (3),.in the

.Apprentlceshlp Council”, the words “and the Board or State
of Techmcal Educatlon” shall be in serted '

18 In section 24 of the pr1nc1pal A

(z) in sub sec’uon (2),

1dq llowin.g sub-section shall be in-

Council of Technical Education‘

all be affiliated to the Central, Ape

pjroV1so after the words “the State
}ancﬂ

ct,—

%

(a) for the words “a Chalrman the words “a Chalrman and

a Vic‘e'-Chairm'an” shall be su
*(b) in clause (b), the’ w01
be umitted;
(¢) in clause (c), for the

) ;,k.kk’,WOI‘dS “industry, labour and‘

" substituted;

(d) after clause (c), the
hamely : ~

Sst1tuted
d “and obcurrmg at the end shall

J

words “industry and labour.”, the
techmcal educatlon and” sha‘Il "be

follzoivliné 'cIauSe shall be n‘iserted_;f

“(d) rep1esentat1ves (of the All India Couneil. and of the :

Regional Boards.”

(i) in sub-section. (4),

(0) for the words “a Chairman”, the words “a Chmrman and‘

a Vlbe Chalrman “shall be

substituted;

(b) in clause (b), the wgrd “and” occurring at the ‘énd’ shall

be omltted

(¢) in clause (c), for the words ¢

words “industry, labour and
) }subst1tuted

(d) after clause (c), the
fiamely :—

() representatlves

1ndustrv and labour ? the
technical education, snd” shall be

foliowing clause shallbe ‘

‘of Technical Education.”;

of the Board .or of the State COuncﬂ
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(i) in sub-section (6), for thés. words “the Chairman” in both

the places where they occur, the woi
Chairman” shall be substituted.

; 19.‘ In section 27 of, the principal Act+~

s “the Chairman and the Vice-

(i) in sub-section (1), for the wbrds “may appoint suitable per-

- sons as Deputy and Assistant Apprenti

iceship Advisers”, the words

“may appoint suitable persons as Additional, Joint, Regional, Deputy
and Assistant Apprenticeship Advisers” shall be substituted;

(ii) in sub-section (2), for the wards “Every Deputy or Assistant
Apprenticeship Adviser”, the words ‘Every Additional, Joint, Regio-

nal Deputy or Assistant Apprenticeship

Adviser” shall be substituted.

20 In section 28 of the principal Ac?c for the words ‘every Deputy
or Assistant Apprenticeship Adviser”, the words “every Additional, Joint,
Regional, Deputy or Ass1stant Apprenttceship ‘Adviser” shall be subs-

tituted.

21 In se}'

n 29 of the pr1n01pa1 Act in

sub- section (1) —

(z) for the words ““Central Apptenticeship Adv1ser ‘the words
“Central Apprenticeship Adviser or S‘E:h other person, not below the

rank of an Agsistant Apprenticeship

dviser, as may be authorised

by the Central Apprentlceshlp Advise §1n wr1t1ng in this behalf” shall

- be substituted; - ‘=

(i1) in the proviso, for the Word§

“a State Apprentlceshlp Ad-

viser”, the words “a State Appren’uceshlp Adviser or such other per-
son, not below the rank of an Asclstabt Apprenticeship “Adviser, as
may be authorised by the State Apprenticeship Adviser in writing

in this behalf” shall be substituted.

- 22, In section 30 of the principal Act
(b), for the words “the Central or the State

in sub-section: (2), in clause
Apprenticeship Adv1ser the

words_ “the Central or the:State Apprentigeship Adviser or such other
person, not below the rank of an Assistant Apprenticeship Adviser, as may--

be authorised by the Central or the State Apprenticeship Advi‘ser in writ-

mg ins thls behalf” shall be substituted.

23, In sectlon 35 of the pr1n01pa1 Act, in >ub-sect10n ), in clause (b),

for the Words “a Deputy or Assistant Apprsg

nticeship Adviser”, the words

Amend~
ment of
section 27,

Amend-
mentof
section 28,

) Amend-

ent of
section 29.

Amend-
ment of

section 30.

Amend- -
‘ent of

section 35 -

- “an. Addltlonal -a Joint, a Reglonal a Deputy or an Assistant Apprentme-r _

ship. Adv1ser” shall be substituted.

24. In section 37 of the principal Act, in
“or in two successive sessions, and if, befor
which it is so laid or the session 1mmed1at

sub-section (3), for the words
e the expiry of the session in
tly following”, the words “or

in two or more successive sessions, and if, bgfore the expiry of the session.

immiediately followmg the ‘session or the
shall be substltuted

uccess1ve sessions aforesald’

Amend.
ment of
section
37.




